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Wednesday, February 5, 2014/Magha 16, 1935 (Saka)

The Lok Sabha met at Eleven of the Clock

[MADAM SPEAKER in the Chair]
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MADAM SPEAKER: Now, the National Anthem.

NATIONAL ANTHEM

The National Anthem was played.

11.01 hrs.
OBITUARY REFERENCES

MADAM SPEAKER: Hon. Members, I have to inform the House about the sad
demise of four of our former Members Shri M.M. Hashim, Shri P.K. Ghosh, Shri
Deepak Kumar and Shri Pius Tirkey.

Shri M.M. Hashim was a Member of the Fifth and Sixth Lok Sabhas from
1971 to 1979 representing the Secunderabad Parliamentary Constituency of
Andhra Pradesh. He was a Member of Rajya Sabha from 1990 to 1996.

Shri Hashim was also a Member of the Andhra Pradesh Legislative
Assembly and served as Minister in the Government of Andhra Pradesh.

Shri M.M. Hashim passed away on 22" December, 2013 in Washington at
the age of 92.

Shri P.K. Ghosh was a Member of the Third, Fourth and Fifth Lok Sabhas
from 1962 to 1977 representing the Ranchi Parliamentary Constituency of the then
State of Bihar.

Shri Ghosh served as a Member of the Joint Committee on Offices of
Profit, Estimates Committee, Committee of Privileges and Select Committee on
Central Excise Bill.

Shri P.K. Ghosh passed away on 25" December, 2013 at Ranchi at the age
of 86.
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Shri Deepak Kumar was a Member of the Thirteenth Lok Sabha from
1999 to 2004 representing the Unnao Parliamentary Constituency of Uttar
Pradesh.

Shri Deepak Kumar served as a Member of the Committee on Industry
during the Thirteenth Lok Sabha.

Shri Kumar was also a sitting Member of the Uttar Pradesh Legislative
Assembly.

Shri Deepak Kumar passed away on 24" January, 2014 at New Delhi at the
age of 48.

Shri Pius Tirkey was a Member of the Sixth, Seventh, Eighth, Ninth and
Tenth Lok Sabhas from 1977 to 1996 representing the Alipurduar Parliamentary
Constituency of West Bengal.

Shri Tirkey served as a Member of the Committee on Petitions and the
Committee on Public Undertakings. He was also a Member of the Consultative
Committee of the Ministry of Planning; Home Affairs and Commerce and
Tourism.

Shri Pius Tirkey passed away on 25" January, 2014 in New Delhi at the age
of SS.E

We deeply mourn the loss of our colleagues, and I am sure the House
would join me in conveying our condolences to the bereaved families.

Hon. Members, on 21 November, 2013, the roof of a supermarket
located in a suburb of Latvian capital Riga collapsed. The disaster killed 54
people and another 41 were injured. We express our deepest condolences for
the loss of precious lives.

We strongly condemn the dastardly terrorist attacks against civilians in
the Russian capital of Volgogard in December, 2013, and express our deepest
condolences on the loss of precious innocent lives.

Hon. Members, in a tragic incident, 26 persons including two children

were killed and several others injured when a fire broke out in a bogie of the
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Nanded-Bangalore Express in Anantapur district of Andhra Pradesh on 28
December, 2013.

On 2 January, 2014, 27 passengers died and 18 others were injured
when a State transport bus fell into a 400 feet deep ravine in the Malshej
Ghats about 125 kilometers from Mumbai.

In another incident, at least 31 people were killed when an under
construction building collapsed in Panaji, Goa on 4 January, 2014.

On 18 January, 2014, 18 people lost their lives and over 40 others
suffered injuries in a stampede in Mumbai.

In yet another accident, at least 21 persons drowned when a tourist
boat carrying them capsized between Ross Island and North Bay near Port
Blair in Andaman on 26 January, 2014.

The House expresses its profound sorrow on these unfortunate
incidents which. have brought pain and suffering to the bereaved families and
wishes the injured a speedy recovery.

The House may now stand in silence for a short while as a mark of
respect to the memory of the departed.

11.06 hrs.

The Members then stood in silence for a short while.
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MADAM SPEAKER: Now, Question hour.
Q.No0.201 — Shri Eknath Gaikwad.

... (Interruptions)

11.07 hrs.

At this stage Dr. Baliram and some other hon. Members came and stood on the
floor near the Table.
... (Tagm)
Jrexel wEied ¢ 93 gyl
.. (cgagm)

11.07 % hrs

At this stage, Shri S.P.Y. Reddy and some other hon. Members
came and stood on the floor near the Table.

... (Interruptions)
A HSISAT : Y8 AT Bl %81 57 I8 e T g
... (Faym)

11.07 V2 hrs

At this stage, Shri Khagen Das, Shri Pon nam Prabhakar and some
other hon. Members came and stood on the floor near the Table.

... (Interruptions)
MADAM SPEAKER: This is the last Session.
... (Interruptions)

e HESAT : I8 RIT PRI 87

.. (caem)

A&l HASAT : AT e W ATHR 9fS |
... (cgagm)
JeTET HENSAT : AT AT 3 T2 3AUDT RAT & AT 872

... (cTagm)
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A&l HASAT : I AT W 1Y |
.. (e
JNETET HEIGAT : T5ed] alh AWl &1 3ifam = § | This is the last Session. What is all
this?
.. (gE)
JNTET HENSAT : AT T ST | FT B2
.. (@)
A& WEGAT & IS T PR @ 57 AT 3 U DIl Fol T8l il ?
. (e
& ABGAT ¢ U Dlel FAST|
.. (@)

MADAM SPEAKER: The House stands adjourned to meet again at 1200 Noon.

11.09 hrs

The Lok Sabha then adjourned till Twelve
of the Clock.
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12.00 hrs
The Lok Sabha re-assembled at Twelve of the Clock.
(Madam Speaker in the Chair)
12.0 %4 hrs

At this stage, Dr. Baliram, Shri O.S. Manian,Shri M. Venugopala Reddy, Shri
S.P.Y. Reddy, Shri Y.S. Jagan Mohan Reddy, Shri Ponnam Prabhakar
and some other hon. Members came
and stood on the floor near the Table.

12.0 ¥ hrs.
PAPERS LAID ON THE TABLE

MADAM SPEAKER : Now papers to be laid.

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): Madam, I beg to lay on
the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Process Cum Product
Development Centre), Meerut, for the year 2012-2013, alongwith
Audited Accounts.

(i) Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology
Development Centre (Process Cum Product Development Centre),
Meerut, for the year 2012-2013.

(Placed in Library, See No. LT 10459/15/14)

(2) (1) A copy of the Annual Report (Hindi and English versions) of the
MSME-Technology Development Centre (Central Footwear
Training Institute), Agra, for the year 2012-2013, alongwith
Audited Accounts.
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Statement regarding Review (Hindi and English versions) by the
Government of the working of the MSME-Technology
Development Centre (Central Footwear Training Institute), Agra,
for the year 2012-2013.

(Placed in Library, See No. LT 10460/15/14)
A copy of the Annual Report (Hindi and English versions) of the
Khadi and Village Industries Commission, Mumbai, for the year
2012-2013.
A copy of the Annual Accounts (Hindi and English versions) of the
Khadi and Village Industries Commission, Mumbai, for the year
2012-2013, together with Audit Report thereon.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Khadi and Village Industries
Commission, Mumbai, for the year 2012-2013.

(Placed in Library, See No. LT 10461/15/14)
A copy of the Annual Report (Hindi and English versions) of the
Mahatma Gandhi Institute for Rural Industrialization, Wardha, for
the year 2012-2013, alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by the
Government of the working of the Mahatma Gandhi Institute for
Rural Industrialization, Wardha, for the year 2012-2013.

(Placed in Library, See No. LT 10462/15/14)

A copy of the Andaman and Nicobar Khadi and Village Industries Board

(Amendment) Rules, 2013 (Hindi and English versions) published in Notification
No. 196/2013/No. 166/2003/F. No. 50-560/2000-Dev.I in Andaman and Nicobar
Extraordinary Gazette dated 27" August, 2013 issued under Section 38 of the
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Andaman and Nicobar Islands Khadi and Village Industries Board Regulation,
1988.
(Placed in Library, See No. LT 10463/15/14)
(6) A copy of the Khadi Mark Regulations, 2013 (Hindi and English versions)
published in Notification No. G.S.R. 498(E) in Gazette of India dated 22™ July,
2013 under Section 28 of the Khadi and Village Industries Commission Act, 1956.
(Placed in Library, See No. LT 10464/15/14)
THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE IN THE PRIME
MINISTER’S OFFICE (SHRI V. NARAYANASAMY): Madam, [ beg to lay on
the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the Central
Information Commission, New Delhi, for the year 2012-2013 under sub-
section (4) of Section 25 of the Right to Information Act, 2005.
(Placed in Library, See No. LT 10465/15/14)
(2) A copy of the Central Administrative Tribunal (Group ‘A’ Posts)
Recruitment (Amendment) Rules, 2012 (Hindi and English versions) published in
Notification No. G.S.R. 3(E) in Gazette of India dated 2™ January, 2013under sub-
section (1) of Section 37 of the Administrative Tribunals Act, 1985.
(Placed in Library, See No. LT 10466/15/14)
(3) A copy each of the following Notifications (Hindi and English versions)
under sub-section (2) of Section 3 of the All India Services Act, 1951:-
(i)  The Indian Administrative Service (Fixation of Cadre Strength) Fifth
Amendment Regulations, 2013 published in Notification No.
G.S.R. 601(E) in Gazette of India dated 6" September, 2013.
(ii) The Indian Administrative Service (Pay) Third Amendment Rules,
2013 published in Notification No. G.S.R. 602(E) in Gazette of
India dated 6™ September, 2013.
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(iii)

(iv)

(V)

(vi)

(vii)

(viii)

(ix)

(x)

(i)
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The Indian Administrative Service (Fixation of Cadre Strength)
Sixth Amendment Regulations, 2013 published in Notification No.
G.S.R. 603(E) in Gazette of India dated 6™ September, 2013.

The Indian Administrative Service (Pay) Fourth Amendment Rules,
2013 published in Notification No. G.S.R. 604(E) in Gazette of
India dated 6™ September, 2013.

The Indian Police Service (Fixation of Cadre Strength) Amendment
Regulations, 2013 published in Notification No. G.S.R. 605(E) in
Gazette of India dated 6™ September, 2013.

The Indian Police Service (Pay) Amendment Rules, 2013 published
in Notification No. G.S.R. 606(E) in Gazette of India dated 6™
September, 2013.

The Indian Police Service (Fixation of Cadre Strength) Second
Amendment Regulations, 2013 published in Notification No.
G.S.R. 607(E) in Gazette of India dated 6™ September, 2013.

The Indian Police Service (Pay) Second Amendment Rules, 2013
published in Notification No. G.S.R. 608(E) in Gazette of India
dated 6™ September, 2013.

The Indian Forest Service (Fixation of Cadre Strength) Amendment
Regulations, 2013 published in Notification No. G.S.R. 609(E) in
Gazette of India dated 6™ September, 2013.

The Indian Forest Service (Pay) Amendment Rules, 2013 published
in Notification No. G.S.R. 610(E) in Gazette of India dated 6™
September, 2013.

The Indian Forest Service (Fixation of Cadre Strength) Second
Amendment Regulations, 2013 published in Notification No.
G.S.R. 611(E) in Gazette of India dated 6™ September, 2013.
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(Xii) The Indian Forest Service (Pay) Second Amendment Rules, 2013
published in Notification No. G.S.R. 612(E) in Gazette of India
dated 6™ September, 2013.

(xiii) The Indian Forest Service (Fixation of Cadre Strength) Third
Amendment Regulations, 2013 published in Notification No.
G.S.R. 651(E) in Gazette of India dated 24™ September, 2013.

(Xiv) The Indian Forest Service (Pay) Third Amendment Rules, 2013
published in Notification No. G.S.R. 652(E) in Gazette of India
dated 24" September, 2013.

(xv) The Indian Police Service (Fixation of Cadre Strength) Third
Amendment Rules, 2013 published in Notification No. G.S.R.
653(E) in Gazette of India dated 24™ September, 2013.

(xvi) The Indian Police Service (Pay) Third Amendment Rules, 2013
published in Notification No. G.S.R. 654(E) in Gazette of India
dated 24™ September, 2013.

(Placed in Library, See No. LT 10467/15/14)

(4) A copy each of the following Notifications (Hindi and English versions)
under Article 320(5) of the Constitution of India:-
(i) The Union Public Service Commission (Exemption from
Consultation) Third Amendment Regulations, 2013 published in
Notification No. G.S.R. 773(E) in Gazette of India dated 11"
December, 2013.
(i) The Union Public Service Commission (Exemption from
Consultation) Amendment Regulations, 2013 published in
Notification No. G.S.R. 11(E) in Gazette of India dated 10™
January, 2014.
(Placed in Library, See No. LT 10468/15/14)
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()

(1)

2)

€)

(i)

(if)

(@)

(i)

A copy of the Annual Report (Hindi and English versions) of the
Central Civil Services Cultural and Sports Board, New Delhi, for

the year 2012-2013, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the

Government of the working of the Central Civil Services

Cultural and Sports Board, New Delhi, for the year 2012-2013.

17

(Placed in Library, See No. LT 10469/15/14)
THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): Madam, I beg to lay on the Table:-

A copy of the Annual Report (Hindi and English versions) of
the Maharashtra Prathamik Shikshan Parishad (Sarva Shiksha
Abhiyan), Mumbai, for the year 2011-2012, alongwith
Audited Accounts.

Statement regarding Review (Hindi and English versions) by
the Government of the working of the Maharashtra Prathamik
Shikshan Parishad (Sarva Shiksha Abhiyan), Mumbai, for the
year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.

(@)

(i)

(Placed in Library, See No. LT 10470/15/14)
A copy of the Annual Report (Hindi and English versions) of
the UEE Mission Delhi, Delhi, for the year 2012-2013,
alongwith Audited Accounts.
Statement regarding Review (Hindi and English versions) by
the Government of the working of the UEE Mission Delhi,
Delhi, for the year 2012-2013.

(Placed in Library, See No. LT 10471/15/14)
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4)

(5

(6)

(7)

(8)

(1)

(ii)

A copy of the Annual Report (Hindi and English versions) of
the Goa Sarva Shiksha Abhiyan, Goa, for the year 2011-2012,
alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by
the Government of the working of the Goa Sarva Shiksha
Abhiyan, Goa, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (4) above.

(1)

(i)

(Placed in Library, See No. LT 10472/15/14)

A copy of the Annual Report (Hindi and English versions) of
the Mizoram Sarva Shiksha Abhiyan Mission, Aizawl, for the
year 2011-2012, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by
the Government of the working of the Mizoram Sarva

Shiksha Abhiyan Mission, Aizawl, for the year 2011-2012.

Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (6) above.

(1)

(i)

(Placed in Library, See No. LT 10473/15/14)
A copy of the Annual Accounts (Hindi and English versions) of
the Rashtriya Sanskrit Vidyapeetha, Tirupati, for the year 2012-
2013, together with Audit Report thereon.
A copy of the Review (Hindi and English versions) by the
Government on the Audited Accounts of the Rashtriya Sanskrit
Vidyapeetha, Tirupati, for the year 2012-2013.

(Placed in Library, See No. LT 10474/15/14)

18
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)

(i)

(ii)

A copy of the Annual Report (Hindi and English versions) of
the Rashtriya Madhyamik Shiksha Abhiyan Gujarat,
Gandhinagar, for the year 2012-2013, alongwith Audited
Accounts.
A copy of the Review (Hindi and English versions) by the
Government of the working of the Rashtriya Madhyamik
Shiksha Abhiyan Gujarat, Gandhinagar, for the year 2012-
2013.

(Placed in Library, See No. LT 10475/15/14)

19
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THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (SHRI JITIN PRASADA): Madam, on behalf of my colleague,
Dr. Shashi Tharoor, I beg to lay on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Guwahati, Guwahati, for the year
2012-2013.
(2)  Statement regarding Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology
Guwahati, Guwahati, for the year 2012-2013.
(Placed in Library, See No. LT 10476/15/14)
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12.02 hrs.
RESIGNATION BY MEMBERS

MADAM SPEAKER: Hon. Members, I have to inform the House that the

following Members have resigned from the membership of Lok Sabha:-

(1) Shrimati Yashodhara Raje Scindia, elected Member from the Gwalior
Parliamentary Constituency of Madhya Pradesh vide her letter dated 19
December, 2013. 1 have accepted her resignation with effect from 19
December, 2013.

(11) Shri Kirodi Lal Meena, elected Member from the Dausa Parliamentary
Constituency of Rajasthan vide his letter dated 19 December, 2013. I have

accepted his resignation with effect from 19 December, 2013.
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12.02 % hrs.
BUSINESS ADVISORY COMMITTEE
54" Report

THE MINISTER OF URBAN DEVELOPMENT AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI KAMAL NATH): Madam, I beg to
present the Fifty-fourth Report of the Business Advisory Committee.
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12.03 hrs.

COMMITTEE ON ESTIMATES
30™ to 34™ Reports

SHRI FRANCISCO COSME SARDINHA (SOUTH GOA): Madam, [ beg to

present the following Reports (Hindi and English Versions) of the Committee on

Estimates:

(1

)

3)

4

)

30™ Report* on ‘National Film Archive of India’ pertaining to the Ministry
of Information and Broadcasting.

31" Report* on the Action Taken by the Government on the
Recommendations contained in the 21% Report of the Committee on
Estimates (2012-13) on ‘Tribal Welfare Schemes’ pertaining to the
Ministry of Tribal Affairs.

32" Report* on the Action Taken by the Government on the
Recommendations contained in the 22" Report of the Committee on
Estimates (2012-13) on ‘Performance of Sports Authority of India (SAI)’
pertaining to the Ministry of Youth Affairs and Sports (Department of
Sports).

33 Report* on the Action Taken by the Government on the
Recommendations contained in the 23™ Report of the Committee on
Estimates (2012-13) on ‘Crop Diversification’ pertaining to the Ministry of
Agriculture (Department of Agriculture & Cooperation).

34™ Report on ‘National Social Assistance Programme’ pertaining to the

Ministry of Rural Development (Department of Rural Development).

30™ to 33" Reports were presented to the Hon’ble Speaker on 4 January, 2014 under Direction
71A as the House was adjourned sine-die on 18 December, 2013 and the Speaker ordered the
printing, publication and circulation of the Report under Rule 280 of the Rules of Procedure and
Conduct of Business in Lok Sabha.
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12.04 hrs.
COMMITTEE ON PUBLIC UNDERTAKINGS
27" and 28™ Reports
SHRI JAGDAMBIKA PAL (DOMARIYAGANIJ): Madam, I beg to present the
following Reports (Hindi and English versions) of the Committee on Public

Undertakings:-

(1) 27™ Report on Joint Venture Operations of ONGC Videsh Limited based
on Audit Report No. 28 of 2010-11 (Performance Audit).

(2) 28™ Report on purchase of condensate at crude oil price by Oil & Natural
Gas Corporation Limited based on Audit Para No. 13.5.1 of C&AG’s
Report No. 9 of 2009-10.
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12.05 hrs.

COMMITTEE ON PETITIONS
30™ to 32" Reports

3t Raarst aa SRar (FRien didqR): Jiedel Heledl, H ArfadT Afifa & FefaRad gfaded
(fE=a T SUST WBROT) IR HRAT ATET G
(1) 9w T Wilie (@EReR), TR SR &, IEAGTR &I 1 & 4fH |
AR ATRSRAA-MR & AR BT M-S & AW BT ISR Y 51 &
R | 2 fefly e, WHe ISR i AU W UG IRITdeT & qR H 3041
yferdeT |
(20 Ay X # g U Ual & fory Fafhedl i § Sude ug 1g IRfeaRi
F YR & aR H 47 SeRId reqd, W9e Aaw ol FHT A UTd
FRITEET & I H 3191 gfde|
3)  ‘IITHTA-TTYR-STEATYR-YeTd Bl B ATgH DI TS TS H qaer qell
3 e A’ & aR H & AaNd ISP, A9S SR, i Ul A
U JARITIET & g H 321 ufcrde|
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12.06 hrs.
STANDING COMMITTEE ON AGRICULTURE
56™ Report

A YT JTAR (TP : e HBGAT, H PN FAG (FY 3R FebriRan [0 7 Aefaa
‘BfY Sig-FRan fagT®d, 2013’ & IR A PN F9di Wl AfHfy &1 seai ufdde# (@< den

3T AXHROT) U BRAT ATl Y;{IE

# This Report was presented to Hon’ble Speaker on 04 January, 2014 under Direction 71A of the
Directions by the Speaker, Lok Sabha when the House was not in Session and the Speaker was pleased to
order the printing, publication and circulation of the Reports under Rule 280 of the Rules of Procedure and
Conduct of Business in Lok Sabha.
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12.08 hrs.

ELECTION TO COMMITTEE
National Khadi and Village Industries Board

THE MINISTER OF STATE OF THE MINISTRY OF MICRO, SMALL AND
MEDIUM ENTERPRISES (SHRI K.H. MUNIYAPPA): Madam, I beg to move:
“That in pursuance of Section 10 of Khadi and Village Industries Committee Act,
1956 read with rules 15 and 17 of Khadi and Village Industries Commission
Rules, 2006 the members of this House do proceed to elect, in such manner, as the
Speaker may direct, two members from amongst themselves to serve as members
of National Khadi and Village Industries Board subject to other provisions of the
said Act and the rules made thereunder.”... (Interruptions)

MADAM SPEAKER: The question is:

“That in pursuance of Section 10 of Khadi and Village Industries
Committee Act, 1956 read with rules 15 and 17 of Khadi and Village
Industries Commission Rules, 2006 the members of this House do
proceed to elect, in such manner, as the Speaker may direct, two
members from amongst themselves to serve as members of National
Khadi and Village Industries Board subject to other provisions of the
said Act and the rules made thereunder.”

The motion was adopted.

... (Interruptions)
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12.09 hrs.

ANNOUNCEMENT BY THE SPEAKER
Motion of No-Confidence in Council of Ministers

MADAM SPEAKER: Hon. Members, I have received three notices of Motion of
No-Confidence in the Council of Ministers from Shri V. Aruna Kumar, Shri
Modugula Venugopala Reddy and Shri Konakalla Narayan Rao and others. I am
duty bound to bring the notices before the House. Unless the House is in order I
will not be in a position to count the 50 members who have to stand in their
assigned places so that I can ascertain as to whether the leave has been granted or
not. Therefore, I request all of you to go back to your seats.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Since the House is not in order I will not be able to bring

the notices before the House.
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12.10 hrs.

SUBMISSION BY MEMBERS
Re: Incidents of misbehaviour and Kkilling of students of North-Eastern
region in Delhi

st et et (Rfeem): sregen S, 4 980 & 95 & A1 Uh AWy 39 Wed H SO
=redt g1 H = I8 off f5 59 Wy wed # gof wnfwy Bl aiifes e $%€ & Ami @l ghen
W W I BT W A © (b S A " gs " AT S I8l =l gs "HedAlN g &
DR S DI G GR1 H BY 81 qKedl, Gl T80 Sl | 37 § QAR & I B DI 5>T Bl
HTHl T8l SOT =Ted! § it 34 5 fad Usel &4 9gd IHAR &xX& T & g3 98 g9 &
AT BB IS & [ QAR & BIF-BIAS & A1 B dlel gAaeR B geAr 3¢ &7 qmm
31 €I €1 Ul AT BN b DIBISR B 61 & a1g 1 YARR B BIH-BAGH B A gal
e Tea udt off {6 QX QuwR | I/ U BN IRH R 71 o1l «ifh 99 qHy i
{AG T S AW BT G AT AT AR TS A VA, U WR A g S Il 1 ot b
I8 WG IMUDT 8, IT < 3MIBT &, TH AMD! FReIl Pl AT od 8, 377 dle 3yl 39
AT BT AR W I o7 IR I qed dlic AN | oifpe -l S Ig gear =9 g,
/U UG &b U ged el aIfal &l fhedt &1 2R TWrsel ude el 3, safely aF o
PR I AR ST SHS q18 AR B 3 BT & A1 gAIER fhan 17l

el Sff, § del @R g B Ul PR Al U8 Yol O © b 98 gedl 39
PUTES U H ST o1 d Uh-Uh RG99 & faog wRa &1 988 &1 gor 2
3TBUMAE Uael B ga-l g AHT 919 & A1 o 2| A9 T Alh-gHTad drq e a1
WG Gradl gl AfhT I uTad & AR ANIRG WRA AT B S BT AR 6 g S
TS W 21§ gu aredt g, 3 9= 98 9 ¥8 I o § - Hifs J8f o e wRems
T € eruaTe T @T&Taﬁﬁﬁmﬁﬂﬁélsﬂﬁwémw—waﬁw%@ﬁﬁmﬁla
..(=79e) 519 9 FET AW T, AV YA AT W A B, ... (V@) AT TEolG WY A g,
U FRBIT A AR &, AT A AT AW &1 .. (Fae) 9_a D1 o fafdear w g9 ™
B 8, facell arall @ 5 fafagan &1 wwsET 8| ... (A9e) S I8 WS 8 b 3R
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ARG T aren g 8 1 9udl A aren W e 2 L (EeE) I - @
e R 91 el g &, @1 FeYd & dc W g4 arenl i g 21 ... (F@gm) I8 9
fEge™ Ud 2l ... (@) s9fely # PR & A ff iR wfieal & 9 W e @ g
IE AR Wl a1 © [P 89 UH-Ud = @ I8l Gl dxl ... (@u) offdd # &9 g,
facell TRPR & AT W SeR-HoR IR 4R TR 90 € 3R D9 & Iuredel W ex1 W 93 &l

..(@agM) 1 TR, I el TWAR T arel W &R W 3R &5 Bl TWHR BT A

DR Tl W R W . (F@uE) ATt a1 # sgEdaicd w8 Wl Sfe g9 udl Fell b WReR
@ A HAT 7 JRFbTA RAEH BT AMMCH < 37| I8 39 ARPR H Adl g &l ... (@em)
HW S WRPR & NG AT WRPR & RIors AfATary IRAd &1 Aifed <d & 3R HYl
5T I HAT UeHIA R BT AfeH < 21 ... (FIIM) T F9I S G TS A B,
StR WY B B e &, 3N W B B IS 2 SR 9 BRdE T8 dod © | Bl
..(cH@Em) # STy AW W Bl Al 5, § ARBR I R BRI 5, 1 qedl @ Y el
H PG BAMEN IR SMC A 4 ged S el # e B fau A9gR €, 9 o
BIAE H Tl ... (FTEF) 7 BEER U 8, S8l AR-g¥e & |1 SR, UNE, IR IS
3R fderR & =3 M | AP A7 B GRAT TH 8, 89 Uh-gux Pl GHS A | ... (agM)
S 914, $9 dedi Dl G [QoAardl TGl . (FFE) qdeeld b H Wi IR AT Sl A
HEl AT {6 8 ARl &l it BIs Reer gl 21 ... (aum) # I gamr sl g b fom
e w' "weT vt ofl, S T # TdieR R folan o & 9T S urdl &1 Ush-Udh
HIGAT AT ST B qlel -3¢ & edi B GRET Ua dx | ... (Faer) # o1 Iet
feare e g 6 A Uil &1 Uoh-Ush dRidd! Sepl el Ja Bl .. (FagH) <fh
W W fear gon omwarE g1 g ©l L. (@) o W ¥ W IPl ARER DI
..(xH@EM) I =@l BT WWDHR GRI < ... (JEF) AR AiGE, -39+ Ul & ART 3]
G AP 9 Fod 9gd & Y& w0 A I8l @ 9| 9 5@ & a=d g1 ... (Faegr) S
AR § Ha-Rived deamar &, S o fafdwd ff fid T 21 A oo 98, U™ # aMs
g8 1 €, U TN AT 981 & 37 AT g8l Pl YRE oAl BARI ORE 2l ... (ae) I8

TR A HFE | ST A1y | . (SFaeT)
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AT ARG : S, GO SIAFATS, 30 <ol TH. Uedl, & WLeR. uifed, 37 ¥ g i,
2 Rrapar S, 21 o (g, <1 fde Jaoi9rg didial, o S g g, =i 4k
DY, Al A A AT, A ST SRa, A Sasied udd, Al wesigs @ e,
2 g=id g, s arorpw @iskd Yo, Al ik AR, At 3ree srfdl, 20 U9 °N j, AR
SR 2 SR qm 37 UA.dL o1e W BT SIHT AT WRIST R SOl T H{E ¥ Adg
B Bl

IS FE AAEA § wow WA (sh T §¥6):  (am) e weie, s g9
AR ST & U B el a1t &1 fiers 89 9 Al 8 WR e & fawR o, sHad
fore & smue! qefed & g=are < gl ... (Fa9M) 39 "N ¥ WX O¥ ¥ AR A § BrA-
B &RAT AR R1g 7 R 8 &l ... (@es) # fQue &1 - sied) gosr St & ST
g & I W1 39 95 &1 Iow| .. (FagH) A U AR B 6 §9 g Bl IS diR
W T AR, 5 GART DI [HA YR 8 [HA1 Y, 39 R @R fHa1 Sl .. (@es) g9
foe @8 ve g 21 ... (aeE) # S g 99 o aR f gared gar o, dl iU s
I Bl IOMT AT IR g W A faAr A1l .. (FauE) I B HRU YARR AT D gl bl
W v s firen 5 el 8 ot S Wiy 21 L (Sae) ofde ome A9 yedTa wIffa
WWWWW%W&BW@W?%...(@)EB against the
principles; it is against the precedents. ¥ S d=d & 9 AN &3 A 3MY & TN
AT | Y &, AN DT Il BHT AM2Y, Afh ARV 1edel HaweaT 7 3mear foar &
I g drer <, gty #9 I9d faeg) fharl 99 W & fofg # emn @redn g1 # oy A
g HEm 5 Rm e a1 Ra g @ gmr S & 78, U9 989 9 SaeR §
T 3R 89 Ul BT Sred, A AN SMvEdElhd 8 SMYd, wifh 9 YR q BAR Y,
IR-Yd @ Tl B WY il Fa8R & [l &, 98 dgd BT 8 3R 84 SHDT WS B ¢
BN ¥ DI 3Ol §U 66 ATl 8 MU 8, 89 favd & qa¥ a$ Yoy &, 99D araofe Sl
Wewrd, Sfa-uid o qafk & J=di & a1 Rd afsfmee @ @ 2 98 9 g,
TR a7d €1 safeg § Wed W AR DA § 6 89 Ueb I SR & DI IR BN
qife U wedT WS H T B H oy 9wl & WA Ud IR @Al aredl g 6 Qe H
Adiveg, TARRS & Sl fhared & S qaior ol a1 sfae fawg & wnfier &),
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3 I B AN Bl AR AT B A9 H ABRI AR SIReehal 81| 3fd H, yaiR &

ArT 1 oAt Uit Rieprad €, SepT HHRar F foran 9y iR 99 wR e & ol feran ey
arezet Hered, H faet A 3Mus! gwdre ol § SR ArE gaiR & ol 9§ g=garg o

W A e il

#eH, e Md ©, R Pel T

“BH W9 RN €, 37T AR U

TR BT el I B, IRAT R B,
A | T SHD! A0 A | T g,
fqay ar € &1, <ifp Rrafie e 81

BH AU | DI IGAT B, S 98 SR DI B, SfRA0T HT1 8, qd AT fEH &1 8,
T4 2 6 89 |9 fegwart 81 ... (@)
SHRI PREM DAS RAI (SIKKIM): Madam, I would like to associate with the
views of Shri Ninong Ering, expressed on the death of Shri Nido Taniam of
Arunachal Pradesh.
3t ¥RS ATGA (WEAYRT): e Sfl, AI-SC D ded P Sl Dol goll &, H aredl g b R Fe&A
SHAPBT HSHAIT Y| < B THhdl & U TS Tl A-3%¢ & ANl & A1 Sl ATER B
T ©, SUD! [ Wed gRI T dI S Afey SR AR o¥ A e Rl ey b fhT
TE A T A1 (A S & SmeHt & W1 HeWTd T BT ANey| H SN FHe Aredl §
% 78 S 9e7 92 B W 8, 39D IR § A ¥ Il 2 6 59 9ed & 45 B9 | 7 |t
AN T g 9rd Her ofl, guAr St |, # 3R AR e | byl o7 b gDl AN HRY| A
TR 11 997 3T 3R UiF g9 MU AR U8l UG 8HT dfey fh A8 & e 3R
dif-3%¢ & Al & WY S FdER T3 8, 99D dN H Had H HSHAIYH BT Ayl I8
M BT THAT 3R SRIUSAT B FaTd gl # SMIA I H=AT A8 g 3R I§ UG BT g
f QX Wed & AW W g9 "edl b A Bl w0iey| AReR BIg B, 99 T8 dvg wAd B
Iy, TS T DY gs, DU 9 dod Pl Deal goll, Yol ool adb afl Al BT IHs el
s | A A 2 {6 AR e B e W Ud W) W sHd! R A, Wi 8 anfey | g
qAl & AT H HEA AR [F AE S T IR A I B =S &, SHDI W FHATEN
FIRTY| ...(mw)ﬁww%ﬁaaﬂﬁmﬁéléﬂﬁ 9gd dal iR Thels &
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3R S ST T8 el 2 Al S¥ T doldl §l 89 9gd AN ANl UR qrerl AT Je g A
=t 21

2 TG A (FHRT): HSH, 19 Wl B VU Yo D BIA D A S el 8lad & d
TSl B, WD WY § HEAl el § (b s Bg A W IR Ydi &F b A1 B 3R VAN
JE TR HM TR W@ & STD A1 WG-Hd P ISR @ @ 2l fieeh § a1 arg | Surar e
STR-QET &F @ ARl B 2 BT a9 2009 H <@ fF fF9 TRE A TS B UF 7 A1 Dl
g & | AT gl IHSD 918 ST Aol TSR H 98 B Y 30 AT Bl AfAT B A1

IR g3NT| 891 Ul ATel <=1 b 5 PRSIk H "edl adt off 39 99y fha avg &1

2aeR foar w1l ... (Interruptions) This is nothing but racial discrimination. This

racial discrimination is continuing for years together in spite of the assurance
given by the Government on the floor of the House that there would not be any
racial discrimination. ... (Interruptions) Every citizen of our country has the
Fundamental Right to go to any part of the country, to reside in any part of the
country and to work in any part of the country, but that right is being attacked, that
right is being withdrawn. The situation is very serious. ... (Interruptions)

The Government must make a statement on the floor of the House about the
discrimination which is being meted out to the people of the North-East -
Arunachal Pradesh, Mizoram and Nagaland. This discrimination should be ended
and the people of the North-East should not feel that they are discriminated
against. ... (Interruptions)

MADAM SPEAKER: Shri Gurudas Dasgupta, Dr. Thokchom Meinya and Prof.
Saugata Roy may kindly associate on this issue.

... (Interruptions)
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MADAM SPEAKER: I have to tell the House that what has happened to the
children of the North-East, who had come to Delhi, is deplorable and it should be
condemned by the entire House. It needs to be condemned by the entire House and
a clear message should go to the country that the Parliament of India and the
Members of Lok Sabha are one in protecting the children and the people of the
North-East. We should send this message everywhere.

... (Interruptions)
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12.24 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Hon. Members, the Matters under Rule 377 shall be laid on
the Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them, may personally hand over slips at
the Table of the House within 20 minutes.

Only those matters shall be treated as laid for which slips have been
received at the Table within the stipulated time and the rest will be treated as
lapsed.

... (Interruptions)

* Treated as laid on the Table.
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(i) Need to set up a Silk Park in Arani in Tamil Nadu

SHRI M. KRISHNASSWAMY (ARANI): I would like to draw the attention of
the Government regarding the dire need to take immediate steps to set up a Silk

Park in Arani, which falls in my Arani Parliamentary Constituency in Tamil Nadu.

Arani is famous for silk sarees in the country. It is next to Kancheepuram
Sarees. The weavers, in and around Arani, have good demand for silk sarees and
handlooms. Regarding this, I gave a representation to the then Hon’ble Minister
for Textiles, Shri Dayanidhi Maran and he assured me at that time that a Silk Park
would be set up in Arani. He also visited the Arani area in my Constituency and
on my representation, the concerned officials from Bangalore visited the Arani

town and surveyed the land. But, nothing happened.

Keeping in view of the heavy demand and local weavers’ interests, I raised
this subject in Parliament and wrote to the Hon’be Minister for Commerce and
Industry. He gave assurance on the floor of the House and the Hon’ble Speaker
also intervened in the matter and directed the concerned Minister to solve this

problem.

Hence, I request the Government to set up a Silk Park in Arani to benefit
the thousands of families of Arani and also to protect the silk industry in and

around the area before the election code of conduct comes into force.
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(i) Need to accord approval to Metro Rail Project for Nagpur and

also increase the share of contribution of Central Government

to 40% for Metro Rail Projects for non-metro cities
SHRI VILAS MUTTEMWAR (NAGPUR): I wish to present a very important
issue concerning the city of Nagpur. It was decided to provide Metro Rail facility
in a city like Nagpur much before such a scheme was conceived for cities having a
population of one million or more. Unfortunately, no concrete steps were taken to
implement this scheme in Nagpur to eliminate transport bottlenecks. In fact, such a
scheme should have been fervently implemented to fulfill the long aspirations of
the people of Nagpur as it will ensure that prevention is better than cure if
overriding priority to implement this important project is accorded and the share of
the Central Government be increased to 40% for non-metro cities with a view to
facilitate the implementation of such projects.

Nagpur is one of the important cities in the country which is developing fast
industrially. Unfortunately, the transport network has not increased to the same
extent to meet the increasing requirements of this city having a population of over
40 Takhs. Therefore, metro rail network in a centrally located place like Nagpur
deserved an overriding priority to meet the transport needs of the city.

Keeping these aspects in view and with the objectives of providing fast, safe
and efficient transport system for movement, the State Government of
Maharashtra has since approved the proposal of providing Metro Rail facility in
Nagpur at an estimated cost of Rs.8000 crore and submitted the same to the Union
Ministry of Urban Development.

As per the existing arrangement, 20% cost of the project is to be met by the
State Government, to which they have agreed, 20% by Central Government under
JNNURM scheme and 10% by the local authorities. Since the local bodies find it
extremely difficult to raise their share of money due to the acute financial position,
it was proposed that in order to make the project viable the share of the Central

Government under JNNRUM need to be raised to 40% for non-metro cities. The
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remaining 40% of the cost of the project can be met by way of private
participation.

In view of the above, I would urge upon the Government to accord the
necessary approval to this important project on priority basis and also agree to
increase its share of contribution to 40% for non-metro cities like the one in

Nagpur.
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(iii) Need to ban illegal mining activity in Aravali region in
Haryana, Rajasthan and Uttar Pradesh

3t AR Rig werT (WReEE): X1 A9ed &3 BQEE UAIRIR W o gl ©
TAGIR ¥ ol BRATOM, ORI 3R SR UQ¥ 1T & s (ol il SRl GddATal AT
IHD! TRy W 4 §J o, 99 &F H T AMBAT §RT Y WG9 by aul § TR I8 & HRIT
3 TH D5 PR R T AHR Pl TN IS WII B IoRd BT JHAN 81 &bl © 3R
TATERYT BT AN & B L T

TIfaRer H @ B oY STEaH IR W @A IR UEE ol @l § SR 10 e
T8l U LS., BHS BT e+ fhar o daife kY W99 TR Ab o s ol G MR T B
fog ofenr fafa e R iR wfeRer &1 @18 JHa= 7 81 | ofd onfl I 39 W I8
FHITE T g T | UG D HRU AHR WA §€ § Afhd 31y @ o 7 | s 10
A1l { R | Ao SR Sa AT A Y ©, S9S AU H 10 /U BT AT 200 W H
far 8 | O SRU dg 3R AT 1 AR ISRG BT JHAM gaAT 2 |

T AT 2 6 o1y @ R g Nd oS S IR WRPR D AGH A T Y/
BT S dM(h TRBR BT ARG YT 8l Fh 3R TR ST DI ASHIR YT 81 FD |
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(iv) Need to review the recommendations of Dr. K. Kasturirangan
Report on Western Ghats

SHRI M.I. SHANAVAS (WAYANAD): The Western Ghats is a mountain range
and an important geological landform spread along the west coast of India. The
Western Ghats extend over 1500 Kilometers and traverse through six States -
Tamil Nadu, Karnataka, Goa, Maharashtra, Gujarat and Kerala. The Ministry of
Environment and Forests constituted a Committee headed by Prof. Madhav Gadgil
to study about preservation of ecology, environment development and sustaining
the ecosystem of the Western Ghats, keeping in view the rich and unique
biodiversity. Prof. Madhav Gadgil submitted a report to the Government of India
with stringent conditions, affecting lakhs of farmers in the region. It is learnt that
all six States objected vehemently to the proposal by Prof. Madhav Gadgil due to
its anti-agrarian stance. By taking cognizance of the objections raised, the Ministry
of Environment and Forests appointed another Committee headed by Dr
Kasturirangan. The report by Dr. Kasturirangan was submitted to the Ministry on
the 16™ of April, 2013. Kasturirangan report also contains several objectionable
and unreasonable recommendations and suggestions which will adversely affect
lakhs of people living in the hilly regions of Kerala. If Kasturirangan report is
implemented in toto, it will impair the lives of farmers beyond redemption and
bring all developmental activities in the region to a complete halt.. With the
Kasturirangan report having identified 123 villages as ecologically sensitive areas,
it is feared that all developmental works will be stalled and result in eviction of

farmers from their land and create a social chaos of unimaginable proportions.

On 14™ of November, 2013, a notification was issued by the Ministry of
Environment and Forests that they are implementing the Kasturirangan report and
as a preliminary step, they are banning five items included in the Red Category

Industries.
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The Red Category Industries include hospitals and dairy farms. Such
impractical inclusion of important services and activities is a total injustice to the
people.

Hence I would request the Union Government and the ministry of
Environment and Forests to consider the following points for most favorable and
immediate action :-

(1) To immediately withdraw and cease all and any steps taken to implement
the Kasturirangan report.

(2) The Government of Kerala may be given six months' time to gather
statements of objections from people of the affected areas and to present the same
for consideration to the Ministry of Environment and Forests.

(3)  Hospitals and dairy farms must be excluded from Red Category Industries.
(4)  The Ministry of Environment and Forests should be directed to issue a
clarification on the following points:

(@)  That no fanner will be evicted

(b)  There will not be any restrictions on sale or transfer of properties

(c)  There will be no restrictions further on cutting of trees from their

home boundaries

(d)  No restrictions on infrastructure development related activities.

(e)  As stated by Dr Kasturirangan report itself, the ecologically sensitive

area should be only included where the population density is lower than

100 persons/km?,

I would further request the Union Government to urgently intervene in this
matter and take all necessary steps to alleviate the crisis and bring justice to all

suffering from the recommendations of the Kasturirangan report.
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(v)  Need to set up Anti-narcotics special action force in every

state to contain the menace of drug and alcohol abuse

among school children in the country
SHRI P.T. THOMAS (IDUKKI): I draw the attention of the Government towards
the prevalence of drug and alcohol abuse among school children in the country. It
is a matter of concern that alcohol and drug abuse are increasing among students.
Well-developed drug network functions around schools and colleges for supply of
drugs. There is an ever increasing need to be vigilant against these anti-social
elements and to take appropriate action. A national level approach is needed to
prevent this evil with the support of educational institutions, police force, parents
and the society. Functioning of Anti-narcotic clubs should be strengthened in
schools and colleges for creating awareness among children. I also request the

Government to set up Anti-narcotics special action force in every state.
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(vi) Need to set up an Armed Forces Medical College at
Kozhikode in Kerala

SHRI M.K. RAGHAVAN (KOZHIKODE): It has been reported that a large
number of vacancies of officers exist in the army. This will definitely jeopardise
our defence preparedness. We should ensure more in-take, albeit through short
service commission. The defence is also short of medical officers. I would suggest
that the defence services should ensure to establish more Medical Colleges so that
it can have better intake of medical officers. Kozhikode, my constituency is an
ideal location to have one such college. It has sufficient defence land and
additional government land is also available in the vicinity. With sea on one side
and the Western Ghats on the other, it has all the ingredients for establishment of a
defence institute. Besides it is also easily accessible by air, rail and road. In fact,
there is no defence medical college in the south. So I urge that a medical college
should be established at Kozhikode. I am sure the Government of Kerala would

also extend all possible assistance required for the purpose.
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(vii) Need to provide Central assistance for Metro Rail
Project between Ahmedabad and Gandhinagar in Gujarat
SHRI HARIN PATHAK (AHMEDABAD EAST): Government of Gujarat has
planned to strengthen urban transportation in and around the Mega City of
Ahmedabad. A project has been conceived to link Gandhinagar and Ahmedabad
through Metro Rail. This would be implemented through a Special Purpose
Vehicle, a wholly State-owned MEGA Co. Ltd incorporated under the Companies
Act, 1956 which is fully functional. The State Government is committed to the
Project and has engaged Delhi Metro Rail Corporation (DMRC) as Technical
Consultants. Metro Rail is likely to cover about 76 kms and in the initial phase the
estimated cost is about Rs.15000 crores at current market price. Substantial
amount of money has already been spent on the project development and further
financial assistance would be provided through state budgetary provision.
However viability of the project depends on substantial financial support to the
project in the form of Central Assistance which is at least to the tune of 25% of the
Project Cost. The State Government also envisages providing Metro Rail link to
other cities also in the upcoming years. I, therefore, request the Hon’ble Minister
of Urban Development to earmark and release the substantial central assistance for

this mega Metro Rail Project between Ahmedabad and Gandhinagar.
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(viii) Need to augment railway services and railway
connectivity to Northern part of Bihar

# wem wew Rig (7t TmaRoen): i Yd s Sfias YT 2 | wergd Yeld U weEeaqut
S g | et Yo e S AER @ e i e | o g8 € 1 SR fER @
ST e S dTell JOIFhRYR SiaR| § Hgwl, dfpar, dIwR, Siagwy, argem™ Aifoery
TIHT H ORI g8 M AUTA BHI 3R W TIh 7 AR fieeh W Al 7 | ST weHl W
I Glagr &1 R qwWg & | g Al Bl Bl SOk ©, $Ib AU Bl awDhAl © |
I(HAT NeTd [ b AT&e UG 41 TS JAgr I WA & | A W JFhRYR-3MT<d8IR,
TR R, GOTFHRYR-UIREER VRIS, JOIFhRYR-AGATSE YaRAV™, SIRITERUT YeRINd b1 Oexd
AEed & | A= S Sffee@yul ¥ee IR AT Sl ST REYR ¥ BISYR SRl & IS9Pl
3Ed BT AIRY | Ahifad Xl M S GOFHRYR ¥ faeedl ol §, 39 AR | [oRA areft
T AEaqul M ¥l S fedt W # fee Mftew o7 d o A ® | 39 Wyl Anf |
RISTET, GRI, O IS 31 vl el 81 Fefdl & | WRPR A I AR 8 b quishifal
o # yem | fgcfa wd ol aoft it g oft. aiffrat St Sid e 39 Y W W el @t &R
ST @ T U SR Gl o Ferg Sy |
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(ix) Need to undertake construction of Road over-bridge on level
crossing Nos. 72-A and 76-A in Chandauli parliamentary
Constituency in Uttar Pradesh under Mugalsarai — Gaya
Railway Division

2 IMfHA (T=eR): AY AT &F g<lell (R [&-HT YAd D AT Vel TS W
FHAUR H&T-72/T TAT 76/T WR IRALA. (WS SR gal) B 0T FRY S DI Wiapia
N oI 2013-14 ¥ WA fHa1 77 § | I8 RS IR U< I AHR, SUEHAAT oIl
N HATA B FSHIRET & IR W A0 891 & | odfdh ot a6 Frafor i o 78t
HRT ST FhT 8 | Wipld e & qrg 3l T verd g’ 9sdh SW Yol & i) & forg g+
SF R TR e gRT I A AT (B aRE By A smRw T8 By S 7w

ST § Y AT

3 WRA WRHR A W A 2 6 SHfed § JIaasa-T v wrs ) fRa w9R

HET-72/T JAT 76/Y TR IR (F$H IW Yal) BT AT HRY T & ol & Iueray

BRI BY AP ADRIHAD HAH IS o [GA-FGT SR BRA BT BRI Xl HATAT DY

R T § @I ATRST B 81 R SRYfAET W S Ned g S W |
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(x) Need to pass the Prevention of Communal Violence Bill in Parliament

ST, AHIGIEAE 6 (WA): § AHR BT A Joib H A1 9 8 dTel RSHARMT &1 B
e AT aed g | RA A A 39 S B a9E A AUEE DI AN H oA T © |
D ITATAT A AR BIH W AT T 59 M 4§ A El © | PR B ATl d ST
faRel e AT &1 a1 R @ 8 W Al T T8 A1 UIS © | TS 5 WBR BT A A
HF T | DA Bl DI g ARBR A SR et a1 a1 9gd I=G ¢ |

SATY § ARPR ¥ ROR AN IR § [h PR 4§98 95 7 & fReh faa

T 3R I I BRIV |
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(xi) Need to review the decision to privatize airports belonging
to the Airports Authority of India

PROF. SAUGATA ROY (DUM DUM): The Government of India has decided to
privatize six airports belonging to the Airports Authority of India. These airports
are Kolkata, Chennai, Lucknow, Jaipur. Ahmedabad and Guhawati. Of these,
Kolkata and Chennai airports were modernized recently at a cost of Rs. 2300
crores and Rs. 2100 crores respectively. The privatization would mean handing
over public assets to private parties. This is being strongly opposed by all unions
and associations of the Airport Authority. The Unions have even given a call for
strike ballot against this decision for privatization. In this situation, I would urge
the Government to reconsider the decision or keep it in abeyance till the elections

arc over.
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(xii) Need to expedite four-laning of National Highway No. 67
between Nagapattinam and Thanjavur in Tamil Nadu

SHRI A.K.S. VIJAYAN (NAGAPATTINAM): I would like to draw the kind
attention of the Hon'ble Minister of Road Transport and Highways to the delay in
development of National Highway No. 67 between Nagapattinam and Thanjavur.
The NHALI took up 4 laning of this stretch in 2009. Unfortunately, since there was
no response from bidders, the NHAI subsequently restructured the project to 2
lanes with paved shoulders in 2012-13. No progress was achieved, as the private
developers did not show much interest for this truncated project as well as BOT
mode. Presently, the Government of Tamil Nadu has not responded to the request
of NHAI in January, 2013 for State Support Agreement (SSA) to enable them to
take up the project on EPC mode. The development of this stretch will definitely
improve the infrastructure of the State and be instrumental for the economic
advancement of the State. Absence of State Support Agreement (SSA) for the
project is, therefore, necessitated NHAI to take up the project without further
delay.

I, therefore, urge upon the Union Government to impress upon the Tamil
Nadu Government to take up the case with NHAI immediately by furnishing the
State Support Agreement at the earliest for four-laning of National Highway No.

67 between Nagapattinam and Thanjavur.

I would also like to urge upon the Union Government to instruct the NHAI
to take up this people-friendly project on its own on top priority basis if the Tamil

Nadu Government fails to furnish the State Support Agreement.
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(xiii) Need to open a new Passport Seva Kendra at Palakkad in Kerala

SHRI M.B. RAJESH (PALAKKAD): I would like to draw the attention of the
Government to a very important issue pertaining to the Palakkad District. At
present the Regional Passport Office is situated at Malappuram and 40-42%
applicants are from Palakkad. However, Palakkad has not yet been provided a
Passport Seva Kendra. It is unfortunate despite having large number of applicants
for passport, Palakkad is the only district where a Seva Kendra has not been
provided. Moreover, the Passport Cell at Palakkad is not functioning currently and
the applications are not accepted in Palakkad. This has caused immense
difficulties to thousands of applicants. There is no rail connectivity between many
parts of Palakkad District and Malappuram. Hence the applicants have to travel
150-300 kms to reach Malappuram. This is causing a lot of inconvenience and
hardships to applicants. This can be resolved if a Passport Seva Kendra is set up
either in District Headquarters or at Shoranur. As an immediate arrangement
Government should take urgent steps to restart passport cell in District Police
Office, Paiakkad. Hence I urge upon the Government to open a new Passport Seva

Kendra at Palakkad at the earliest.
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(xiv) Need to provide sufficient funds to the Super Speciality Hospital
and Trauma Care Centre established at Government Mohan
Kumaramangalam Medical College Hospital, Salem in
Tamil Nadu

SHRI S. SEMMALAI (SALEM): A super speciality hospital and trauma care
centre has been established at Government Mohan Kumaramangalam Medical
College Hospital, Salem in Tamil Nadu, with the contribution of Rs. 100 crore
from the Centre and Rs. 39.31 crore from the State of Tamil Nadu under a fully
funded centrally sponsored scheme under Pradhan Mantri Swasthya Suraksha
Yojana (PMSSY). This Super Speciality Hospital, functioning from 2012, is
rendering excellent medical care services to the poor and the needy patients. This
is the only hospital having received the certificate and is approved by Indian
Green Building Counsel. This hospital incurs a recurring expenditure of Rs. 35
core per annum. Under the existing MoU, the State Government has to bear the
entire running expenditure and till date the Government of Tamil Nadu is bearing

the recurring cost.

The State Government in an effort to strengthen the primary, secondary and
tertiary care services, allocates substantial portion of funds and hence providing
sufficient funds to this super speciality hospital proves to be difficult. Resource
crunch is a stumbling block in running the super speciality hospital effectively.
Being a centrally sponsored scheme the Government of India should not shirk its
responsibility by merely providing capital cost alone, It is also the responsibility of
the centre to bear the major part of the recurring expenditure, in order to turn the
hospital into a centre of excellence in this region by proper upkeep & maintenance
of quality medical services. Hence I request the Hon’ble Minister of Health and
Family Welfare to provide sufficient funds and bear major part of the recurring
expenditure in running the hospital in a full-fledged manner. I again request the

centre to bear at least 60% of the recurring cost per annum with the State
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Government shouldering the remaining portion of the expenditure, so that, this
super speciality hospital with 10 super speciality wings consisting of 319 beds and
a trauma care centre with 122 beds continues to cater to the people of Salem
District and the 5 districts of western Tamil Nadu. I hope that the Hon’ble
Minister will consider my fervent appeal and sanction the required fund at the

earliest.

MADAM SPEAKER: The House stands adjourned to meet tomorrow, the 6™
February, 2014 at 11.00 a.m.
12.25 hrs

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, February 6, 2014/Magha 17, 1935 (Saka).
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